BEFORE
HON’BLE MR JUSTICE SR SEN
BA No. 3 of 2015

06.02.2015

Heard Mr. KC Gautam, learned counsel for the
petitioner/applicant who submits that, as per the School Certificate
issued by MBOSE and Birth Certificate issued by the Department of
Health & Family Welfare, Government of Meghalaya, the Date of
Birth of the accused is 20.10.1998, if it so, definitely he is a minor.
The learned Lower Court below on the prayer of the IO has ordered

for ossification test whereby his age is stated to be above 20 years.

The learned counsel further contended that, the
accused person namely; Shri. Blesstar Tynsong will be having
Examination w.e.f. 9.02.2015 to 20.02.2015.

Also heard Mr. R Gurung, learned State counsel who

produced the CD.
The IO concerned is also present.

After hearing the rival submissions advanced by the
learned counsel for the parties, it appears that the Date of Birth or
the age of the accused is in confusion which can only be
determined by way of evidence. Moreover, the petitioner’s counsel
has admitted that, the accused was born at home and subsequently
birth was registered. In such a circumstances, I am unable to
decide whether the accused is a minor or major and the matter is
left with the learned Court below who will decide in accordance with

law.

However, the accused is allowed to sit in the
Examination w.e.f. 9.02.2015 to 20.02.2015 as per the routine
scheduled under police escort. At this stage, | am of the opinion
that, it is too premature to consider the bail application, hence, it is

rejected and the matter stands disposed of.

Registry is directed to communicate a copy of this order

to the Special Judge, Shillong today itself.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 1 of 2015

06.02.2015

Heard Ms R Paul, learned counsel for the

petitioner.

Respondents No. 1, 2 & 3 have entered appearance
through their respective counsel Mr. S Sen Gupta and Mr. S
Chakravarty.

Mr. S Chakravarty, learned counsel for respondent

No. 3 sought 1(one) week’s time to file counter affidavit.
Prayer is allowed.

In the meantime, interim order, if any shall

continue till the next date.

List this matter after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 26 of 2014

06.02.2015

Heard Mr. VK Jindal, learned senior counsel

assisted by Mr. QB Lamare, learned counsel for the petitioners.

Mrs. S Bhattacharjee, learned counsel appearing
for respondent No. 1 as well as Mr. NM Sangma, learned

counsel for respondent No. 2 & 3 are present.

Both the learned counsel for the respondents
submit that, they have already filed their respective counter

affidavits.
Further, it appears that pleading is complete.

Post the matter for hearing after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 72 of 2014

06.02.2015

Heard Mr. S Dey, learned counsel for the petitioner
who submits that, this instant case has been granted 2(two)
weeks’ time vide order dated 29.01.2015 but the case has been
wrongly listed today.

I have perused the order dated 29.01.2015 and it
is a fact that 2(two) weeks’ time has been granted for filing

affidavit-in-opposition.

Registry is directed to calculate 2(two) weeks’ time

from 29.01.2015 and to list it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 83 of 2014

06.02.2015

Heard Mr. S Chakravarty, learned counsel for the
petitioner who submits that, this instant case has been
granted 2(two) weeks’ time vide order dated 29.01.2015 but the

case has been wrongly listed today.

I have perused the order dated 29.01.2015 and it
is a fact that 2(two) weeks’ time has been granted for filing

affidavit-in-opposition.

Registry is directed to calculate 2(two) weeks’ time

from 29.01.2015 and to list it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 88 of 2014

06.02.2015

Heard Mr. S Dey, learned counsel for the petitioner
who submits that, this instant case has been granted 2(two)
weeks’ time vide order dated 29.01.2015 but the case has been

wrongly listed today.

I have perused the order dated 29.01.2015 and it
is a fact that 2(two) weeks’ time has been granted for filing

affidavit-in-opposition.

Registry is directed to calculate 2(two) weeks’ time

from 29.01.2015 and to list it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 176 of 2014

06.02.2015

Heard Mr. AG Sangma, learned counsel for the
petitioner who submits that, the leading counsel Mr. AS
Siddiqui is undergoing treatment and prayed that the matter

may be fixed in some other dates.

Mrs. NG Shylla, learned counsel appearing for

respondents No. 1, 2 & 3 is present.
None appears for on behalf of respondent No. 4.

Further, the learned counsel for the petitioner
could not give any satisfactory reply as to whether notice has

been served upon the respondent No. 4.

Petitioner’s counsel is directed to inquire from
GPO, Shillong the status of service report, whether notice has
been served and to file the same before this Court by way of

affidavit.

List this matter after 2(two) weeks for service

report and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 196 of 2014

06.02.2015

Heard Mr. HL Shangreiso, learned counsel for the
petitioner as well as Ms. PS Nongbri, learned counsel
appearing for on behalf of respondents No. 2, 3 & 4 who
submits that, she needs further 2(two) weeks’ time to file

counter affidavit.

Mr. KP Bhattacharjee, learned State counsel

submits that, he has already filed counter affidavit.

All the respondents who have not yet filed their
counter affidavits are directed to file their respective affidavits

within 2(two) weeks.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 197 of 2014

06.02.2015

Heard Mr. AG Sangma, learned counsel for the
petitioner who submits that, the leading counsel Mr. AS
Siddiqui is undergoing treatment and prayed that the matter

may be fixed in some other dates.

Mr. R Gurung, learned counsel appearing for
respondents No. 1, 2, 3 & 4 as well as Mrs. S Bhattacharjee,

learned counsel for respondents No. 5 are present.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 205 of 2014

06.02.2015
Heard Mr. SM Suna, learned counsel for the
petitioner.

Also heard Mr. VK Jindal, learned senior counsel
assisted by Ms. QB Lamare, learned counsel for the

respondents.

In course of hearing it appears that, the learned
counsel for the petitioner is not fully prepared with the case
today; hence, he is directed to study the case carefully with

citations.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 206 of 2014

06.02.2015
Heard Mr. SM Suna, learned counsel for the
petitioner.

Also heard Mr. VK Jindal, learned senior counsel
assisted by Ms. QB Lamare, learned counsel for the

respondents.

In course of hearing it appears that, the learned
counsel for the petitioner is not fully prepared with the case
today; hence, he is directed to study the case carefully with

citations.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 231 of 2014

06.02.2015

Heard Mr. AH Hazarika, learned counsel for the
petitioner who submits that, this instant case has been
granted 2(two) weeks’ time vide order dated 29.01.2015 but the

case has been wrongly listed today.

I have perused the order dated 29.01.2015 and it
is a fact that 2(two) weeks’ time has been granted for filing

affidavit-in-opposition.

Registry is directed to calculate 2(two) weeks’ time

from 29.01.2015 and to list it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 235 of 2014

06.02.2015

List this matter after 2(two) weeks as suggested by
Mr. L Darlong, learned counsel for the petitioner on the ground

that the leading counsel Mr. R Jha is out of station.

List it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 239 of 2014

06.02.2015

List this matter after 2(two) weeks as suggested by
Mr. L Darlong, learned counsel for the petitioner on the ground

that the leading counsel Mr. R Jha is out of station.

List it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 245 of 2014

06.02.2015

Mr. C Khyriem, learned counsel for the petitioner
informed that, Mr. HS Thangkhiew, learned senior counsel
could not appear before this Court today as he is pre-occupied

in Chief Justice Court Room.

Also heard Ms. S Acharjee, learned counsel for the
respondents who submits that, the leading counsel Mr. K Khan

is out of station.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 246 of 2014

06.02.2015

Heard Mr. ZA Siddiqui, learned counsel for the

petitioner.

Also heard Mrs. NG Shylla, learned State counsel
as well as Mr. AH Hazarika, learned counsel for respondent No.

4.

Judgment & Order reserved.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 281 of 2013

06.02.2015

Heard Mr. AH Hazarika, learned counsel for the

petitioner.

Also heard Mr. ND Chullai, learned senior counsel

assisted by Mr. KP Bhattacharjee, learned State counsel.

In course of argument, the learned counsel for the
petitioner when being confronted as to how he prays for
restoration of the petitioner in service when he is facing trial in
Criminal Court. When realized, he prays that he may be
allowed to withdraw this instant case with a liberty to file

afresh, in case if the petitioner is acquitted by the Lower Court.

Considering the submission advanced by the
learned counsel for the petitioner, the matter stands disposed
of on being withdrawal with a liberty afresh petition, if law

permits.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 310 of 2014

06.02.2015

Heard Ms S Rai, learned counsel for the petitioner
as well as Ms. PS Nongbri, learned counsel appearing for on
behalf of respondents No. 2, 3 & 4 who submits that, she

needs further 2(two) weeks’ time to file counter affidavit.

Mr. KP Bhattacharjee, learned State counsel

submits that, he has already filed counter affidavit.

All the respondents who have not yet filed their
counter affidavits are directed to file their respective affidavits

within 2(two) weeks.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 323 of 2014

06.02.2015

Heard Mr. HL Shangreiso, learned counsel who
informed the Court that, Mr. Subir Sen is appearing in this

instant case.

List this matter before any other Bench without me

(SR Sen J.)

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 410 of 2014

06.02.2015

Heard Mr. T Sangma, learned counsel for the
petitioner who submits that, he intends to file additional
affidavit and prayed that the matter may be listed on
10.02.2015.

Prayer is allowed.

List it accordingly as prayed for.

JUDGE

V Lyndem



CONT.CAS(C) No. 12 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

06.02.2015

Heard Mr. S. Chakravarty, learned counsel appearing for and
on behalf of the petitioner as well as Mrs. T. Yangi, learned counsel
appearing for and on behalf of the respondents.

Both the learned counsel suggested that, before coming to any
conclusion, scanning of the judgment given by Hon’ble the Apex Court in
the case of Managing Director, ECIL Ltd Hyderabad and others versus B.
Korwnakar and others need to be examined, for which, they are not
prepared today, and prays that the matter may be fixed on some other
date.

List this matter on 24.02.2015.

JUDGE

D. Nary



WP(C) No. 252 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

06.02.2015

As prayed for by Mr. A.G. Momin, learned counsel appearing
for the respondents, list this matter after 2(two) weeks on the ground that
Mr. A.S. Siddiqui, learned counsel is out of station.

Petitioner’s counsel, Mr. M.F. Qureshi is present.

Accordingly, list this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 253 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

06.02.2015

As prayed for by Mr. C. Khyriem, learned counsel appearing for
the petitioners, list this matter after 2(two) weeks on the ground that the
leading counsel from Guwabhati, Mr. J.L. Sarkar could not come.

Mr. A. Khan, learned counsel for the respondent is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 281 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

06.02.2015

As prayed for by Mr. A.G. Momin, learned counsel appearing
for the petitioner, list this matter after 2(two) weeks on the ground that Mr.
A.S. Siddiqui, learned counsel is under treatment.

Mrs. S. Bhattacharjee, learned GA is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 320 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

06.02.2015

As prayed for by Mr. A.G. Momin, learned counsel appearing
for the petitioner, list this matter after 2(two) weeks on the ground that Mr.
A.S. Siddiqui, learned counsel is under treatment.

Mrs. S. Bhattacharjee, learned GA is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 328 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

06.02.2015

As prayed for by Mr. A.G. Momin, learned counsel appearing
for the petitioner, list this matter after 2(two) weeks on the ground that Mr.
A.S. Siddiqui, learned counsel is under treatment.

Mrs. S. Bhattacharjee, learned GA is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 361 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

06.02.2015

Heard Mr. L. Darlong, learned counsel appearing for the
petitioner, who submits that the leading counsel, Mr. R. Jha is out of
station.

Mr. R. Debnath, learned counsel for the Union of India is
present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



